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Title: Discussion on the motion for consideration of the Essential Commodities (Amendment) Bill, 2010 (Bill Passed).

MR. DEPUTY-SPEAKER: The House will now take up Item No. 12, Prof. K.V. Thomas.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, on behalf of my senior colleague, Shri
Sharad Pawar, I beg to move:

"That the Bill further to amend the Essential Commodities Act, 1955, be taken into consideration."

The Essential Commodities Act, 1955 was last amended in December, 2009 by the Essential Commaodities (Amendment
and Validation) Act, 2009 to remove the ambiguity as regards the factors that should be taken into consideration by the
Central Government for the determination of the price of levy sugar and to validate actions taken under the principal Act.

Sub-section (3C) of section 3 of the principal Act dealing with determination of price of levy sugar was amended in
two parts. In the first part vide clause (a) of Section 2 of the Amendment Act, 2009, a new Explanation II was inserted
under sub-section (3C) with retrospective effect from 1st October, 1974 to remove any doubt regarding the meaning of
expressions or cost components mentioned therein.

In the second part the said sub-section 3C and the Explanations thereunder, including the newly inserted
Explanation-II, was substituted by a new sub-section 3C on and from 1st October, 2009 to introduce the concept of "fair
and remunerative price of sugarcane" payable to the growers of sugarcane by replacing the earlier expression "minimum
price of sugarcane", which did not contain provision for margin on account of risk and profit to farmers.

Explanation-II inserted retrospectively with effect from 1.10.1974 was not retained in the substituted sub-section 3C which
came into force on 1.10.2009 since through the amendments to the Sugarcane (Control) Order 1966, the provision
regarding payment of additional price was deleted and a new clause 3B was inserted, which put the liability on the State
Government regarding the payment of difference between the "fair and remunerative price of sugarcane" fixed by the
Central Government and "State Advised Price of sugarcane" (if fixed higher than the fair and remunerative price) fixed by
the State Government concerned. Since this provision had given rise to certain misgivings, it was agreed to delete the said
clause 3B altogether. The assurance given in this regard was implemented by deleting the said clause by amending the
Sugarcane (Control) Order 1966 through a notification issued on 7th January, 2010. Consequent to the deletion of said
clause 3B from the Sugarcane (Control) Order 1966, the necessity for having an Explanation on the lines of said
Explanation-II under the newly substituted sub-section 3C of section 3 of the principal Act has been felt, since the absence
of such an explanation may again lead to ambiguity in law, which the Essential Commodities (Amendment and Validation)
Act 2009 had sought to solve. Hence the present Amendment Bill to insert a new explanation under sub-section 3C of
section 3 of the principal Act with retrospective effect from 1st October, 2009. Ld. Attorney General for India has advised
for making this amendment. The proposed amendment to the Essential Commaodities Act, 1955 in no way will affect or
disturb the status regarding the powers of the State Governments to announce the State Advised Price of sugarcane.

MR. DEPUTY-SPEAKER: Motion moved:

"That the Bill further to amend the Essential Commodities Act, 1955, be taken into consideration."

SHRI ADHIR CHOWDHURY (BAHARAMPUR): Sir, I rise to support the Essential Commodities (Amendment) Bill, 2010.

We are all aware that both the sugarcane growers and the sugar industry are needed for supply of sugar to the consumer
at an affordable price. The Essential Commodities Act is aimed at ensuring easy availability of essential commodities to the
consumer, to protect the interest of the consumer, and further to regulate it, control it, and to make a good pricing
mechanism so that the consumer would not suffer. It is a small amendment, as has already been stated by the Minister
concerned while piloting the Bill.

This legislative document, namely the Essential Commodities (Amendment) Bill, 2010, seeks to insert a further explanation
of Sub-section 3C of Section 3 whereby the concerned State Government will have more liberty to add extra prices to the



sugarcane. This Bill is to clarify beyond doubt the intention of the legislature that none of the expressions used therein with
respect to cost component of levy sugar shall include any price paid or payable above fair and remunerative price under any
order or any enactment of any State Government and any price agreed to between the producer and the grower of a
sugarcane growers cooperative society.

Actually during the discussion on the Essential Commodities (Amendment and Validation) Bill, 2009, the concerned Minister
has assured the House that in the course of time, the Ministry will delete Rule 3(b) of the Sugarcane Control Order, 1966.
Now, the Central Government has fixed the Fair and Remunerative Price of sugarcane which includes benefit to the farmers
on account of margin for risks and profit upfront.

We are all aware that the FRP of sugarcane now fixed is more than 50 per cent higher than the price earlier fixed under the
erstwhile Statutory Mechanism (SMP) that was in vogue. Actual price of sugarcane taken during 2009-10 was Rs.200 per
quintal or more. The price of sugarcane was even up to Rs.260 per quintal in some areas, which was far ahead not only of
FRP of Rs.129.84 per quintal for 9.5 per cent recovery but also SAP announced by the States.

The Explanation in this Bill has been given in detail - *For the removal of doubts, it is hereby declared that the expressions
"minimum price" referred to in clause (a), "manufacturing cost of sugar" referred to in clause (a) and "reasonable return on
the capital employed" referred to in clause (d), it excludes the additional price of sugarcane paid or payable under clause
5A of the Sugarcane (Control) Order, 1966 and any price paid or payable under any order or enactment of any State
government and any price agreed to between the producer and the grower of sugarcane or a sugarcane growers'
cooperative society.'.

Sir, the amendment is to extend the application of Explanation II inserted under Sub-Section 3C by clause (a) of Section 2
of the Amendment Act of 36 of 2009 beyond the 30th September, 2009 as well.

This is clear that the objective of this Bill is to give more liberal regime to all the concerned State Governments so that they
can come forward to pay more price to the sugarcane growers.

Sugar industry in India is well developed and consumer base is more than billions of people. India is the second largest
sugar producer in the world. Sir, 45 million sugarcane growers in India are scattered in various States of our country and
sugar industry is considered as the second largest agro-based industry in our country. Therefore, the Government is very
much eager to make the sugarcane industry vibrant so that not only the industry owners but also the growers, specially the
sugarcane growers, who are supposed to earn their livelihood in a desired manner by producing and selling sugarcane,
should get an remunerative price.

I would request the hon. Minister to look into another matter. Now, the acreage of sugarcane has been reducing. Not only
that sugarcane growers are more prone to selling their produce to the Gur manufacturers. The reason often attributed is,
that due to delay of payment by the sugar industry, sugar growers are reluctant to produce sugarcane in their own
farmland and also to sell their sugarcane to Gur manufacturers.

I overwhelmingly support the legislative document which is very tiny in nature. However, it reflects the objectives of the
Governments, which is, to give more benefits to the sugar growers of this country.

With these words, I conclude.
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"Shri Sharad Pawar announced a reform process in motion, a week after he invited industry-leaders. We will
prepare a proposal for sugar sector decontrol in ten days; it will be placed before the Cabinet in 2-3 months."
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SHRI RUDRAMADHAB RAY (KANDHAMAL): Mr. Deputy-Speaker, Sir, I am very much thankful that you have given me an
opportunity to speak on this Bill.

I come from an agricultural family from the State of Orissa. Sugarcane is such a crop that it is called as a "cash
crop." In India sugarcane growing is absolutely essential. But the production of sugar is decreasing day-by-day.

15.00 hrs.

The cultivators are not at all in favour of cultivating sugarcane. That is because every year the Government is
increasing the Minimum Support Price (MSP), but the thing is that the farmers or the cultivators do not get the actual
agricultural devices, viz., irrigation, fertilizers, etc. They are not getting them in such a manner that it will be profitable for
them. So, for this sugarcane, we have to think three aspects. i) is production, ii) is manufacturing, and iii) in the delivery
side, that it will be cheaper to the consumers. So, these three things should go side by side. Therefore, it is the duty of the
Government to devise such a method that this sugarcane should be profitable to the cultivators, should be remunerative to
the industrialists and also to deliver to the consumers at a cheaper price. Therefore, we have to look into all these aspects.

Sir, I support this Bill. However, I have a small request that the Government should pay more attention towards the
sugarcane growers because there are so many small countries in the world who have increased their financial stability by
doing sugarcane. A country like Cuba has gone up very high by doing this. So, why should India not go up? We have all the
resources. We have to give more stress on sugarcane production for which the Government should take a positive view in
sugarcane industry and sugarcane production. The Government should provide the sugarcane to the consumers at a very
cheaper price.

Therefore, with these few words, I support the Bill.
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SHRI M.B. RAJESH (PALAKKAD): Mr. Deputy-Speaker, Sir I would like to thank you very much for giving me this
opportunity to speak on this Bill.

At the outset, I would like to say that the objective of this Bill is to clearly definite the FRP. This will help clarify the
ambiguity created by an earlier Ordinance. When that Ordinance was promulgated, the FRP was lower than the State
Administered Price in many States. The FRP was Rs.127 per quintal. At the same time, the SAP in Uttar Pradesh was
Rs.180 per quintal. In Haryana, it was Rs.200 per quintal. So, this Ordinance created such a situation that it violated the
federal right of the State Governments to fix the prices. The positive aspect of this amendment is that that right is retained
now. So, we welcome this Amendment in that respect.

At the same time, I would like to say that the term "FRP" is misleading because this is neither fair nor remunerative. So,
we demand that at least Rs.300 should be fixed as the FRP because this FRP is not considering the increase in the cost of
production. The cost of production has increased substantially. So, this FRP is not providing any incentive to the farmers to
produce more. That is why, the area under sugarcane cultivation has come down. So, this indicates that this FRP is not fair;
neither it is remunerative. It is not providing any incentive to the farmer.

Another aspect is that the mill owners are benefited through by-products of sugarcane like bagasse, molasses etc. But the
farmers do not have any such benefits. So, while fixing the FRP, the Government should consider the cost of production,
especially the cost of inputs which have increased substantially. Subsequent to the reduction in the fertiliser subsidy in the
last Budget, the price of DAP alone has increased by Rs. 2,500 per tonne. On the one side there is such an increase on the
price of inputs and on the other side the Government is not providing any subsidy for organic fertilisers. For improving the
soil conditions, gypsum and lime etc. are used, but from the side of the Government there is no plan to promote these
things and the entire blame for soil degradation is put on the farmers. Therefore, while fixing the FRP and MSP, the
Government should take into account the cost of production, especially the increase in the cost of inputs.

I would like to draw the attention of the hon. Minister to the fact that a large percentage of sugar is going to big companies
which are producing chocolates and sweets. So, we should find some effective mechanism to benefit the consumers. I
would like to stress this aspect as this is important from the point of view of consumers.

Finally, I would like to request the hon. Minister that the Essential Commodities Act has to be amended comprehensively.
This is an important weapon to fight inflation, price rise etc. The main reasons for price rice are black marketing and
hoarding. So, the Essential Commodities Act is an important weapon at the hands of State Governments to fight black
marketing and hoarding. So, the Government should come forward to amend the Essential Commodities Act. Then, more
items should be included under the purview of the Essential Commodities Act. I would also request that more items should
be distributed through the Public Distribution System.

*SHRI M. ANANDAN (VILUPPURAM): Mr. Deputy Speaker, Sir, I thank you for the opportunity given to me for speaking on
the Essential Commodities (Amendment) Bill, 2010.

The Procurement Price for sugarcane is being segregated as Fair and Remunerative Price and State Administered Price to
be determined by both the Centre and States. If the SAP is more than the Centre's FRP, the difference shall have to be
borne by the States. On 22.10.2009, the Union Food, Public Distribution and Consumer Affairs Ministry announced this. On
30.10.2009, the Cabinet Committee on Economic Affairs decided to enhance the FRP from Rs.1,070.60 to Rs. 1,298.40. This



was announced by the Union Home Minister. Due to this move, a situation has arisen in which the sugar mills need to pay
only Rs. 1,298.40 to the sugarcane growers and not the SAP announced by the States. This lingering doubt about the
responsibility of the sugar mills towards the payment of differential between FRP and SAP is sought to be cleared through
this Bill that has been brought before this House now. According to this, Centre's FRP and States' SAP are to be considered
as two different things. Henceforth, it is impending on the State concerned to pay the SAP announced by it.

Here, I would like to recall the move by our leader and the former Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma
Jayalalitha to make the sugar mills take upon themselves to pay the sugarcane cutting (harvesting) charges and the
cartage (transportation) charges. The Centre must take note of this and implement the same now.

I would like to draw the attention of the Union Agriculture Minister to the recommendations of the National Commission on
Farmers and urge upon him to include production charges, risk factor, marginal profit in the Procurement Price to

* English translation of the speech originally delivered in Tamil

be given to the sugarcane growers. Currently, they have been excluded in the FRP announced by the Centre. Dr
Swaminathan Commission recommended that the agriculturists must get not only the production cost but also an amount
equivalent to 50 per cent of the production cost to make the Procurement Price fair and remunerative.

As reiterated by our leader Dr. Puratchi Thalaivi Amma J. Jayalalitha, the General Secretary of our Party, All India Dravida
Munnetra Kazhagam, the sugarcane growers of Tamil Nadu must get Rs. 2,000 per tonne and conducive atmosphere for
the same must be created by the Centre. The State Government there may also be impressed upon by the Centre to
enhance the sugarcane Procurement Price.

While welcoming this Bill, I urge upon the Union Government to ensure that the sugarcane cultivators get really a Fair and
Remunerative Price. With these words, I conclude.

SHRI PRABODH PANDA (MIDNAPORE): Thank you Mr. Deputy-Speaker, Sir. I rise to support the Bill. But even then I have
some points, and I request the Minister to clarify them.

The existing norm was there in Section 3 of the Principal Act that the procurement of sugar will be based on the Statutory
Minimum Price (SMP). In the States, there is one State Advisory Price (SAP). Usually, State Advisory Price is higher than
the Statutory Minimum Price. The Supreme Court has ruled that the price of levy sugar should include the additional price
as indicated in Section 5A of the Sugarcane Control Order, 1966 — popularly known as the Bhargava formula — and the
State Advisory Price set by the State Governments. So there was a contradiction. One was the SMP at the Central level and
another was the SAP at the State level. Now the term 'SMP' has gone and the term 'Fair and Remunerative Price (FRP)' has
come. But the price fixed is neither fair, nor remunerative. So, this is nothing but a joke of putting such names and such
terms in this matter.

So, my question is whether FRP would be really fair and remunerative and would be not less than SAP. It is clear that if SAP
is higher than the FRP, then State Government has to pay. So, liabilities will be imposed on the State Governments. Neither
fair nor remunerative price would be offered by the Central Government. These sorts of contractions and ambiguity, I think,
still exist. The Minister should clear it. Otherwise, how the farmers, the sugarcane growers will be benefited? We have
witnessed the huge gathering in the capital during the last Session. More than a lakh sugarcane growers came here and
sort of pressure had been mounted. We had had a discussion during that period. So, I think, the Minister during the course
of his reply would remove this sort of ambiguity.

My second point is about the levy sugar. Its percentage was raised from 10 to 20 for the current sugar season. The price
paid by the Central Government to the mills is based on the SMP earlier and FRP now. Now, the mills are free to sell their
remaining sugar in the free market. Is there any control over the mills that they do not increase the price in the open
market because it is putting pressure on the customer, the general public?

Now, I am on my last point. The farmers can only sell their produce to the designated sugar mills and not to others. It is



not that they are free to go anywhere to sell their produce. So, how to impose control over the mills is also a point of
concern.

Sir, I hope that the hon. Minister would clarify all these points during this reply. With these few words, I support this Bill.
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(Shri Arjun Charan Sethi in the Chair)
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Hon. Chairman Sir, we all know that if the Government has good
intentions and will, then much can be achieved; otherwise nothing is possible. Already policies of liberalization,
disinvestments and PPP have been adopted by the Government due to which people are suffering. Big, well-to-do
industrialists invest huge sums of money in the sugar industries and therefore I doubt whether their interests will ever go
down in the priority list.

There is still an ambiguity in this Essential Commodities (Amendment) Bill, 2010 which needs to be removed. Hon. Minister
earlier had indirectly hinted at decontrol of sugar. Here also we find such indications of decontrol — this is an alarming
proposition. Already 80% of the sugar which is produced is not under the Government control. The remaining 20% which is
supplied to the ordinary people of the country is of extremely poor quality but they will be deprived of that sugar also.
Moreover, the sugarcane growers are actually losing on all counts. They toil hard in the fields under harsh sunlight everyday
and try to produce good quality cane. Investment in cane production is extremely high but the poor farmers never get good
returns; they do not get adequate price for their produce. Therefore, the Government should intervene and bail out the
hapless farmers. The labour cost and the transportation cost must be paid to them so that the cane growers do not incur
losses. The Government must bring all parties together — the sugarcane farmers, sugar mill owners and the Government
must sit together to solve the problems faced by the concerned people. If that is done then the price of sugar will not shoot
through the roof. Today people are shelling out Rs 40 or Rs 50 for a kilogram of sugar — that price will definitely come
down if proper measures are

*English translation of the speech originally delivered in Bengali.

adopted. But I don't think that the Government is very keen on doing anything worthwhile. As Mr Raghuvansh Prasad Singh
mentioned, the rich industrialists are making huge profits, almost to the tune of Rs 14,000 crore per year while the farmers
and ordinary people are suffering. The cost of the byproducts obtained from sugar industry should also be taken into
account by the Government. I have seen that in my area the jaggery manufacturers pay more for sugarcane but the sugar
manufacturers pay much less. This is a huge loss toe the small businessmen. The jaggery producers are generally small
entrepreneurs. So it is not possible for them to pay more. But the sugar producers are mostly wealthy industrialists who
can easily pay what is asked for. They accrue thousands of crores of rupees from this industry. So their interests should not



top the priority list of the Government. We have lakhs of sugarcane growers who are the worst sufferers. The Government
should take care of them first which in turn will result in lowering of retail prices of sugar that will actually benefit the poor
consumers. Thus I urge upon the Minister to keep these in mind and formulate policies accordingly. Which these few words,
I thank you and conclude my speech.
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&t it b o 96T 6T SR smel =R ¥ afg B2 coft) ciftpel Sl sooll IrurGd PTGl 3, 368 $ADI DIS T8 oIl [T HTCIoRI AGH 06,
SPIdIe] Sit of 57 Aeeol 3 DIbT 3] I Dt i sAfeTe 3 38 glael odl aradl| 9PR 3reT AT of BWaIRUl BT Pelgeioll BID cidl IPR
& g1 9ol [ &) adl G AW Sleoll IruIGD fApATol DI IADI cIPIA I 9t ordl fret urer & siiz 3AD! foreaR sprcdt &b S &) Pt cBIT
I 3IRIST of Sl 33 Aseod I I 35U &, Ioiht 9ff 31l b Siredl &) Pact 9pR Biet Jferodl & & A &t ewaRtt d1 Bl & s3Afere T8
3[Goll 3cUIGol 2ol dIcl fApATell B AT IGARI 3| 3T 3ol [CpATell DI 3MU6l IeUIG B P e A Hl Do o firet @1 3, ot D Al e 3l 8is
3

Sit dioft Bt sircbe 3 it St 3, 33ht daviel Bizc oot 3, $ADI &AW cTond2 3MUD! [pATel B IrUIG! DI G A=l D6l difey, cifcbol
3D ot st D SIedl &) 331 A8 A Sa1 SIu Al 9PR 31eT FAfeTedl P ABIVT G2 wwaIRYl il Idl 9BR @I G = fdpal SIIel &) 3 IRPR
3 Psoll dledl § &b 32l 728 A slooll UgT Dot arel fepreil @l #f Al elIeId e foTpIcid? Iolb IrUIG DI I [dTeToll <Ifde) cifdpol Bl Blell
oIt 8, a8 Jrcars 8,

PV eIBI = SIRIST Pl ATLNfTD SHEADPR Gol DI SMaeADdr &, qRiifcs 33D IJSIdl DI DIS YT oIdl 3 S PIY AGICRI D ol 9 3T 8, 3t
TP A vwsmedt =1 Aelr 3 W ARbe 3 S dioft It Sircft 3, 333 sTootr UoT B At fpTolt @1 9t dIT Aol anfdw 5 TImer 3 scom AT
365 f3rcion| cifepol 3T S3T SIIE Al 36¢ a8 U3AT APl P MfEPR oldl &) a0l A6 JIfIPR 3idr & 8, FRIifcs IPR dlel Tac Bl arI 5 © 33
A fororat ¢t o 3 A3 IRBR A Fiel & b Ag eI 5 v AR ot & sdeuddr 3 DS Rl Qisdc & A dioft 81, 3PR ul srdbe 3 as 1 g
TR it Sie A 33 29 A fepareil ot 811 Soll anfay)

dioft fdre1 amferpl ol a1 At A cidl @1 WA et 381 &, clicvol ool UsT Dol dlcl (ATl of Sl slooll IPR fdicA @l G a1, IADI Sl
33 3, a6 ol fret a1 3) & vkl Sit A Tl P2ot aredr g b As U 3ot fpAail DI dd fSerrn S

DR. TARUN MANDAL (JAYNAGAR) : Mr. Chairman, Sir, this Bill is intended for getting fair and remunerative price,
particularly starting from the growers to the manufacturers and to the distributors. But I find that there is no guarantee for
the consumers to get sugar at a fair and particularly cheaper price. In our country, where more than 50 per cent of people
live below the poverty line, sugar is going beyond their reach and already the price of it in the market is beyond Rs. 40 a
kilo. Children who need medicines and baby foods etc. to sustain their lives are the worst sufferers due to the high price of
sugar.

Sir, I particularly believe that the Essential Commodities Act should apply not only for sugar but for other food items also to
ensure the availability of food items at a cheaper rate to a majority of our population. But, it is very sad to say that after 63
years of Independence these essential items like rice, wheat, sugar, oilseeds etc. are not being available to a majority of
our population.

We listen very often about rotting of wheat, rice and even sugar etc. in the storehouses of FCI. At a time when there is
shortage of many items, including sugar, in the country itself, we see that many essential items are exported. I sometimes
wonder whether I am living in free India or in British India!

There was a huge discussion over here regarding reduction of price hike of all essential items in the beginning of this
Session, but we do not see any impact of that discussion in the market. For that reason, I particularly believe that the
hoarders and the black-marketeers of essential items are mainly responsible for this. We see sometimes the Central
Government saying that it is the responsibility of the respective State Government to take action against them, but the
State Governments are saying that the Rules and Act are not stringent enough to give punishment to them. It is a pity. I
believe that it is the responsibility of both the sides. If the contention of the Essential Commodities Act or any amendment
thereto is to give real relief to the people, then the Government must look into it.

It is also the duty of the Government to see that our sugarcane growers get real remunerative price because cost of supply
of all the agricultural essentials have increased. But in this particular Bill, more stress and importance has been given to the
manufacturers who can be most benefited by this amendment to the Essential Commodities Act. My submission is that



more stress should be given to the sugarcane growers and availability of sugar to the consumers. I would also like the
majority of the population to be protected by the Central Government.

PROF. K.V. THOMAS: Sir, I am thankful to the hon. Members who have participated in the discussion on this important
amendment. This is a simple amendment which clears some legal ambiguity. At the same time, certain valuable questions
have been asked by hon. Members.

One question was asked about the functioning of Commission for Agriculture Cost and Prices, CACP. CACP is an
independent organisation where representatives of the farmers are there and all stakeholders are included. It consults
everybody connected with agricultural products and pricing. They give a price.

Another question which has been asked is how pricing is done under FRP System. Determination of FRP is done by
considering some of the major aspects. One is cost of production of sugarcane. The next is return to the growers from
alternative crops and the general trend of prices of agricultural commodities. The third one is availability of sugar to the
consumers at a fair price. This legislation is mainly connected with the levy sugar, which is now 20 per cent. The price and
other mechanisms of non-levy sugar are decided by the market. We have nothing to do with it. It depends on market
forces. The fourth aspect is the price at which sugar produced from sugarcane is sold by sugar producers. The next is
recovery of sugar from sugarcane and realization made from sale of byproducts — that is one question asked — like
molasses, bagasse, press-mud etc. All these aspects are considered.

Before introducing this FRP, we have got the data, there was SMP. In 2001-02, the SMP was Rs. 62.05 per quintal.
Now, when compared to the FRP which was introduced in 2009-10, it is Rs. 129.84. It has gone up. In 2010-11, it is going
to be Rs. 139. At the same time, the States have been given full powers to fix a price according to the conditions in the
States, that is, non-levy sugar.

Another question that has been asked is about the sugar control and decontrol. The policy of the Government of India is to
balance the interest of the farmers, industry and the consumers. This is our policy. If there is going to be any framing or
changes in the policy, definitely, this House will be taken into confidence. We will not do anything secretly. There will be

adequate consideration given for it.

Another question asked is about the export of sugar. There are certain international obligations. What is earmarked is
10,000 MT and this was recommended by the Department of Commerce based on the international obligations. Whatever
we export, there will be import of equivalent quantity of raw sugar. This is the policy that we have adopted.

Another question is about the burden on the State Governments to pay any amount to the farmers on account of difference
between SAP and FRP. No longer that burden exists, and we have taken care of this. We have takenc are off all the
interests of the farmers, industry and the consumers.

This Amendment Bill has been brought only with a limited purpose, that is, to clear the legal ambiguity that has arisen
because of the Amendment we made last time.

With these words, I would request the august House to support this Bill.

MR. DEPUTY-SPEAKER: The question is:

"That the bill further to amend the Essential Commodities Act, 1955, be taken into consideration."

The motion was adopted.

MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause consideration of the Bill.

Clause 2 Amendment of Section 3 of



Act 10 of 1955

MR. DEPUTY-SPEAKER: The question is:
"That clause 2 do stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the long Title were added to the Bill.

PROF. K.V. THOMAS: I beg to move:
"That the Bill be passed.”
MR. DEPUTY-SPEAKER: The question is:

"That the Bill be passed."

The motion was adopted.



